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NAME OI'THE COMPANY: Dr Vijay Badhwar

V/s,

M/s. GRL OI'l' llighway 'l'ires Pvt. Ltd. & Ors

SEC'IION Of.' t'HE COMPANTES AC'l': 397/398 of the Companies Act 1956 and 2411242 of the

Companies Act 2013.
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Order

Counsel for the parties are present and it is represented by the counsel for the

petitioner that it may not be possible to complete the arguments within the period of

n"o,hr." days during which this Special Principal Bench is constituted'
0 -.')

Hence this matter ls adjourned to 22'11'2016 for arguments'\,.n\ [r\s*Dffit^iltf\1, ! \ r "_
(R. VAMDHARAIAN)

(s.K. MOI{AF\rM)
MEMBER. (T)


